7 ~ CENTRAL ADMINISTRATIVE TRIBUNAL
v MUMBAT BENCH

Dated this the 3ist day of January., 2002

0.A.385 OF 2G0i

MaﬁaFVan\1ﬁgh H Khaisa,

Fitter under SSF ({C&W)/Kaivan,

Central Raiiway,

R/0 Shri Maﬁnharsinah,

Brk.No.1661/13,Section NO, 26,

UThasnagar 421 Q04,

District Thane.

{By Advocate Shri K.B.Taireja) - Appiicant

Versus

i. Union of India,
through the General Manager,
GCentral Raiiway,
Mumbai,CST.

Z. The Divisional Raiiway Manager,
Central Raiiway,
Mumbai CST,

{By Advocate Shri Suresh Kumar) - Respondents
ORAL ORDER

By Hon’ble Mr.B.N.Bahadur, Member (A}
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IT is stated before the Tribunal today that"subseguent to
medical examination by the competent Raiiway medicai au%h0r1ty,
the app51cant nas been taken back on duty and posted as r1tter (G
& W), Department of SSE at Kalyan. The iearned counsei Qﬂ both
sides are heard. It 1is seen that the reiief soughﬁ in the

present OA is as Toliows:=

(1) This Hon’ble Tribunail may kindly be pieased to
direct the Respondents to aiiow him to resume his
duties or elise allow him to retire voiuntariiy
.pay the appiicant consegquential QGnefits

e . !
accruabie to him as per ruies. :

i |
(i) Any other reiief or reiiefs as this Han’bie

Tribunal may deem Tit and appropriate |in the

- Tacts and Ci?fcumstances oTf the case,

N !
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{1114y Aillow nim the cost of this petition as he nhas
pecome pauper due to continuous sickness and
! treatment and is unabie to bear the burden.
Fheretore 1t 18 Cciear that atter the above action is taken by the

repondents, the reiijef sought 1in the 0A is met.
| .

z. The‘learned counsei fcr the appiicant has raised the
foilowing pqints:-

{a) ihat the nature of interim period of absence wiii
need to be decided.

(b). He draws attention to Page &8 (Annexure~Ail1) to state
that he shedid pbe provided‘benefft from May 2000 since he 1is
being asking Trom that time tQ be tested medicaily. This point
is disputed!by the iearned counsel for the respondénts th cites

that further fTacts as contained in their written statement dated

1
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2.12,20011
3. in ;regard to ‘the above two points it is Teit ihat as a
conseguential action, it will definitely be incumbent upon the
Raiiway adﬁinistratioﬁ to decide on merits how the period of
absence is to be treated 1in accordance with the ruies. No
directions ican be given or are being given as to how this period
is to be treated. It will be.pureiy for the Administration to go
into this a%d to take appropriate under the ruies.In regard to
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the second point that the benefit should accrue w.e.f. May.
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this aspect cannot be decided at this

b .
penefit sought in the OA was very iimited and that has come to be

z200Ga, stage. 1In fact the

&)

granted. The ©A 1is therefore disposed of with the above

There will be no order as TO CO8TS.

St o ted e

”(B.N.Bahadurr-
Member (A)

observations.
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ardef/Judgement despatched

| to Apphcant/ Respondent (s)
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